
Paper_ lAid BHADRA 18, 1881 (SAKA) P"P"rs Laid 

Financial Statement and the 
Aecounts to be kept .by the 
Municipal Cotmcils, under 
sub-section (2) of section 
345 of the Kerala Municipa-
lities Act, 1960, read with 
clause (c) (iv) of the Pro-
clamation dated the 24th 
March, 1965, issued by the 
Vice-President discharging 
the tunctions of the Presi-
dent in relation to the State 
of Kerala. [Pl4ced in Ubrarll. 
See No. LT-4190/65.J 

(h,) N.,:ifi":ttion No. SRO 292/65 
publis'led in Kerals Gazette 
dated the 20th July, 1965, 
eontaining the Kerala Places 
of Public Resort Rules, 1965, 
under sub-section (2) of 
section 19 of the Kerala 
Places of Public Resort Act, 
1963, read with clause (c) 
(iv) of the Proelamatlon 
dated the 24th March, 1965, 
Issued by the Vice-President 
discharging the functions of 
the President In relation to 
the State of Kerala. [pl4ced 
in i ~  See No. LT-4191/ 
65). 

DADRA AND NAGAII HAVELl VAIWIBTA 

PANCHAVAT (AMz>mMENT) ROLU 

Dr. 8aIId1a N.,ar: On behalf of 
Sbri Hath!, I beg to lay on the Table 
a copy of the Dadra aad Nagar 
flavell Varishta Panchayat (Amend-
ment) Rules, 1988, published In Noti-
fication No. GSR 1101 dated the 1th 
August, 1965, as correeted by G.S.R. 
1238 dated the 28th A\lII1!It, 1988, 
under SUb-section (3) of aactlon 14 
lit the Dadra and Nagar Haveli Act, 
11181. [Pl4ced in Lib""I/. See No. LT-
1112/88]. 

CommzImtIM TO LIn IImIIWfCI: CooI-
POItATlOW (AMI:NDMmfT) Rm.m 

'I'Iuo IIIIIIIUr ef I'IaDbII' (Slut 
•. B. llllapil: I be, to lay on the 
Table a COp7 of Notiftcatlon No. GSR 
1223 dated the 28th A_t, 11185, _taiDin, CorriIadum to &be LIte 

Insurance Corporation (Amendment) 
Rules, 1965, published in ~  1094 
dated the 31s1 July, ti~  under lub-
section (3) of aection 48 of the Lite 
Insurance Corporation Act, 11156. 
[pra..'ed in Libral"l/. See No. LT-t1931 
65]. 

NOTIP'lCAnONS UNDER CUSTOMS AcT, 

EsTATE DuTY At:.T, INCOME-TAX AcT, 
AND CENTRAL EXCISES AND SALT Acr 

The Depal, Mlnl8ter III the MlaIII-
tl'J' of FlDaaee (Shrt ........... r 
Saba): I beg to lay on the Table-

(J) a copy each of the follOWing 
Notification. under aectlon 
1511 of the Customs Act, 11162: 

(i) GSR 11116 dated the :&CIth 
AUlUSt, 1965 

(II) GSR 1197 dated the 20tl, 
August, 1965 

(iii) GSR 1198 dated the 10th 
Augu.t, 1965 

(Iv) GSR 1199 dated the 20th 
Augult, 1985 

(v) GSR 1200 dated the ZOth 
August, 1965 

(vi) GSR 1201 dated the 20th 
August, 1965 

(vii) GSR 1202 dated the 20th 
August, 1988 

(viii) GSR 1203 dated tho 20th 
Ausuat, 11165 

(lx) GSR 12M dated the 20th 
A ...... t, 11165. 

(x) GSR 1205 dated the 10th 
August, 1965 

(x;) GSR 1208 dated the ZOOt 
August, 1988 

(xii) GSR 1201 dated the 20th 
A1IIUIt, 11161 

(xiii) GSR 1208 dated the ZOth 
A ..... ot. 1988 

(xiv) GSR 1200 dated the 20th 
August, 11185 




